FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF GANPATI HIGHTECH
COMMUNICATION PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

Ganpati Hightech Communication
Private Limited

Date of incorporation of corporate
debtor

12" Oct 2007

Authority under which corporate
debtor is incorporated / registered

ROC- Kolkata

Corporate Identity No. / Limited
Liability  Identification No. of
corporate debtor

U29248WB2007PTC119532

Address of the registered office and
principal office (if any) of corporate
debtor

P-70, C.I.T Road Scheme- VIM
Kolkata WB 700054

Insolvency commencement date in
respect of corporate debtor

3 August 2023 (Order received by
IRP on 4™ August, 2023)

Estimated date of closure of

insolvency resolution process

30" January 2024

Name and registration number of the
insolvency professional acting as
interim resolution professional

Aditya Kumar Tibrewal
IBBI/TIPA-001/TP-P00743/2017-

2018/11249

Address and e-mail of the interim
resolution professional, as registered
with the Board

7C, Kiran Shankar Roy Road,
Hasting Chamber, Basement, Kolkata
-700 001

adityatibre@gmail.com

10.

Address and e-mail to be used for
correspondence with the interim
resolution professional

7C, Kiran Shankar Roy Road,
Hasting Chamber, Basement, Kolkata
-700001

Email — ghce.cirp@gmail.com

11.

Last date for submission of claims

18 Aug 2023

12.

Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional

Not Applicable

13.

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Not Applicable

14.

(a) Relevant Forms and
(b) Details of authorized
representatives are available at:

(a) Relevant Forms may be
downloaded from the following web
link:
https://ibbi.gov.in/home/downloads
(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Ganpati
Hightech Communication Private Limited on 3" August 2023.



The creditors of Ganpati Hightech Communication Private Limited, are hereby
called upon to submit their claims with proof on or before 18" August 2023 to the
Interim Resolution Professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means
only. All other creditors may submit the claims with proof in person, by post or by
electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall
indicate its choice of authorized representative from among the three insolvency
professionals listed against entry No.13 to act as authorised representative of the
class [Not Applicable] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

A F‘(q_ R(/(:wén&.-mj

Date: 08/08/2023 Aditya Kumar Tibrewal
Place: Kolkata Interim Resolution Professional
IBBI/IPA-001/1P-P00743/2017-2018/11249
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PUBLIC ANNOUNCEMENT
(Upder Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

solution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF GANPATI HIGHTECH
COMMUNICATION PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor Ganpati Hightech Communication
Private Limited

12th Oct 2007
ROC- Kolkata

N

N

Date of incorporation of corporate debtor
3. |Authority under which corporate debtor
is incorporated / registered

4. |Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

5. |Address of the registered office and
principal office (if any) of corporate
debtor

6. |Insolvency commencement date in
respect of corporate debtor

7. |Estimated date of closure of insolvency
resolution process

8. |Name and registration number of the
insolvency professional acting as interim
resolution professional

9. |Address and e-mail of the interim
resolution professional, as registered
with the Board

. |Address and e-mail to be used for
correspondence with the interim
resolution professional

11. |Last date for submission of claims

12. |Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional

. [Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

. |(a)Relevant Forms and

(b)Details of authorized representatives
are available at:

U29248WB2007PTC119532

P-70, C.1.T Road Scheme- VIM Kolkata
WB 700054

3rd August 2023 (Order received by IRP
on 4th August, 2023)

30th January 2024

Aditya Kumar Tibrewal
IBBI/IPA-001/IP-P00743/2017-2018/
11249

7C, Kiran Shankar Roy Road, Hasting
Chamber, Basement, Kolkata -700 001
adityatibre@gmail.com

7C, Kiran Shankar Roy Road, Hasting
Email - ghc.cirp@gmail.com
Chamber, Basement, Kolkata -700001
18th Aug 2023

Not Applicable

Not Applicable

(a) Relevant Forms may be downloaded
from the following web link:
https://ibbi.gov.inf/home/downloads

(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Ganpati Hightech
Communication Private Limited on 3rd August 2023.

The creditors of Ganpati Hightech Communication Private Limited, are hereby
called upon to submit their claims with proof on or before 18th August 2023 to the Interim
Resolution Professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic
means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate
its choice of authorized representative from among the three insolvency professionals
listed against entry No.13 to act as authorised representative of the class [Not
Applicable] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Aditya Kumar Tibrewal

KOLKATA | TUESDAY, 8 AUGUST 2023 BllSiIleSS Standard
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HeroFinCorp.

NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF

SECURITY INTEREST ACT, 2002
Notice is hereby served on:
1. M/S TAIWAN STIANLESS TUBES PRIVATE LIMITED (Borrower/Addressee No. 1)
Through its Directors,
Having its office at:54 O Road,PS Liluah Howrah, West Bengal - 711108
2. Mr. Jitendra Tiwari /Add No. 2)

Director, Residing at:22/4 R. Road Belgachia Howrah Corporation, Netajigarh Howrah, West Bengal - 711108

3. Mrs. Pintu Tiwary (Guarantor / Addressee No. 3)

Director, Residing at:22/4 R. Road Belgachia Howrah Corporation, Netajigarh Howrah, West Bengal - 711108

4.  Mr. Ayodhya Tiwari (Guarantor / Addressee No. 4)

Director, Residing at:22/4 R. Road Belgachia Howrah Corporation, Netajigarh Howrah, West Bengal - 711108

5. Annpurna Tiwary (Guarantor / Addressee No. 4)
Director, Residing at:22/4 R. Road Belgachia

Howrah Corporation,Netajigarh Howrah, West Bengal - 711108 (hereinafter referred to as “Borrowers")

1. The abovementioned Borrowers had entered into loan agreement date 31.10.2019 with M/s. Hero FinCorp Limited (hereinafter
referred to as "HFCL") having its Registered Office at 34, Community Centre, Basant Lok, Vasant Vihar, New Delhi-110057, for availing
Rs. 2,00,00,000/- (Rupees Two Crores Only) hereinafter referred to as “financial facility 1”] in the form of Machine term Loan .

2. The above-mentioned credit facility was secured by way of executed a guarantee Deed and Hypothecation Deed dated 31.10.2019

for the assets mentioned below, in favour of HFCL:

HERO FINCORP LIMITED
CIN: U74899DL1991PLC046774
Regd. Office: 34, Community Centre, Basant Lok, Vasant Vihar, New Delhi-110057
Phone: 011-4948 7150, Fax: 011-4948 7197, 011-4948 7198
Email: litigation@herofincorp.com | Website: www.herofincorp.com

NAME CHANGE

|, Mahabir Prasad Jain S/o Late
Panna Lal Jain of 14, Moulana
Abul Kalam Azad Road, Howrah-
711101 Have Changed my Name
to Mahabir Prasad Jain from
Mahabir Prasad Saraogijain for
all purposes vide affidavit dated
26th July, 2023 notary by Kamal
Kumar Paul.

NAME CHANGE

|, Gajendra Kumar Jain S/o
Mahabir Prasad Jain of Octet
Building, 1st floor, Flat no. 2B,

Dover Road, Near Zasu Cafe,

Description of Machinery Supplier Quantity

Slitting Line GMT —SS 2.5 * 1550 * 20 Ton GMT Industries Ltd. 1 BuIIygunge, K°|kata-700019 have
Tube Mill GMT 2.5"NB (Part-01) GMT Industries Ltd. T changed my Name. to Gajendra
Tube Mill GMT 2.5'NB (Part-02) GMT Industries Ltd. [ Kumar Jain from Gajendra Kumar
Tube Mill GMT 2.5"NB (Part-03) GMT Industries Ltd. 1 Saraogijain for all purposes vide
Tube Mill GMT 2.5"NB (Part-04) GMT Industries Ltd. 1 affidavit dated 26th JU|y 2023
Tube Mill GMT 2.5"NB (Part-05) GMT Industries Ltd. 1

Transformer 500 KVA,110, 433kV Set System & Services 1 nOtary by KamalKumar Paul.
Thermatool CFE 200 kW Solid State HF Welder Inductotherm (India) Pvt. Ltd. 1

(hereinafter referred to as “Secured Assets”)

3. That, thereafter in the month of July 2020, you the Addressee(s) approached HFCL in order to seek further financial assistance.
Acceding to your request, HFCL granted another financial facility to the tune of of Rs.36,44,177/- (Rupees Thirty Six Lakhs Forty Four
Thousand One Hundred Seventy Seven Only) [hereinafter referred to as “financial facility-2"] in the form of Additional Term Loan

vide Sanction Letter bearing reference no. 8519835 dated 09.07.2020.

4.  The above-mentioned credit facility was secured by way of executed a Hypothecation Deed dated 29.07.2020 for the assets
mentioned below, in favour of HFCL.Second Ranking Charge On The Assets Already Hypothecated For Securing The Existing Facility

Extended To The Borrower By Hero FinCorp Ltd.

5. The above-mentioned properties shall hereinafter referred to as “Secured Assets". The Secured Assets has been mortgaged to
HFCL as security/collateral so as to secure the due repayment of loan together with the interest and other charges. However, the
Borrower defaulted in due repayment of Loan alongwith interest and other charges. In this regard, Demand Notice u/s 13(2) of
the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter referred to as
"SARFAESI Act, 2002"), was sent to the last known addresses available of the aforesaid Borrower with HFCL but some of the Notices

remained undelivered.

6. By way of this publication, HFCL hereby once again call upon the above mentioned Borrowers to pay the entire outstanding due of
Rs.89,03,549.52/- (Rupees Eighty nine Lakhs three Thousand Five hundred and Forty nine and Fifty-two Paise Only). due
as on 09.05.2023within 60 days of the publication of this Notice, failing which HFCL shall take all necessary actions under all or any
of the provisions of SARFAESI Act, 2002 against the Secured Assets including taking possession and sale of the Secured Assets of the
Borrower and/or Co-borrowers and any other action or relief as may be provided under SARFAESI Act, 2002.

7. Further, in pursuance to the provisions of Section 13(13) of SARFAESI Act, 2002, the Borrowers are hereby prohibited from selling/
transferring or alienating either by way of sale/lease or deal with the aforesaid Secured Assets, in any manner, whatsoever, in
contravention with the provisions of aforesaid Loan Agreements and/or SARFAESI Act, 2002.

The Public at large is also hereby informed that they should not deal, in any manner, whatsoever, with the aforementioned Secured

Assets as HFCL has the First and Exclusive Charge over the same.

PUBLIC NOTICE

Notice is hereby given that original Certificate of
Registration (CoR) No. B-05.00966 issued by
Reserve Bank of India in the name of the M/s
SETHI FINANCE & LEASING CO PVT LTD.
(CIN: U45201WB1996PTC081831) has been
reported lost. Hence notice is hereby given that
no person/s should do any mis-utilization of the
certificate by unscrupulous elements. If any
person/s who finds it, is requested to return the
same to us atthe below mentioned address:

SETHI FINANCE & LEASING CO PVT LTD
26, SHAKESPEARE SARANI, 12TH FLOOR,
ROOM NO-12B, Kolkata-700017

For SETHI FINANCE & LEASING CO PVT LTD

Date: 07.08.2023 (RAHUL SETHI)
Place: Kolkata DIN: 00217948

RADIANT FINANCIAL SERVICES LTD.
Regd. Office: P - 355, Keyatala Road, Kolkata - 700 029
Phone No: 4064 8252 E-mail: rfsl@rediffmail.com
CIN: L65991WB1991PLC053192

Visit us at: www.radiantfinancialservices.com

NOTICE
Notice is hereby given that the 32nd Annual General Meeting (AGM) of the members of the company is
scheduled to be held on Tuesday, the 05th day of September, 2023 at 11,00 AM. IST through Video
Conferencing (VC")! Other Audio Visual Means (*0AVM?) in compliance with the applicable provisions
of the Companies Act, 2013 and the Ministry of Corporate Affairs (MCA) vide its various circulars latest
being dated 28th December 2022 and SEBI vide its various Circular latest being dated 13th May 2022
and 05th January 2023 (‘SEBI Circulars') permitted the holding of the AGM through VC | OAVM, without
the physical presence of the Members at a common venue to transact the business as set out in the
nofice of the AG.

In compliance of the above circulars, the Company has completed the dispatch of the Annual Report to
the shareholders containing Nofice convening the AGM for the Financial Year ended 31st March, 2023 at
their e-mail addresses, registered with the CompanylDepository Participantithe Registrar and Share
Transfer Agent (R&T Agent), as the case may be, The full text of the said documents is available on
Company's website i.e, www.radianfinancialservices.com. The Nofice of AGM s also available on the
website of NSDL - www.evoting.nsdl.com, Detailed procedure for attending the AGM and voting through
remote e-voting and e-voting at AGM is being provided in the Notice of the AGN.

Further, Members who have not registered their e-mall addresses can also attend the AGM and vote
by following the procedure provided in the notice of AGM.

The Members of the company who have not registered their email address can register the same as
per the following procedure:

1.The Members holding shares in physical form may get their e-mail address registered with RTA at
mdplde@yahoo.com by providing details such as Name, Folio No, Scanned copy of Share Certificate

(front and back), PAN|self- attested scan copy), Aadhar (self- attested scan copy), mohile no, and e-mai ID.
2, The Members holding shares in Demat form may also temporarily register their email address
with the RTA at mdpldc@yahoo.com by providing details such as Name, DP ID/Client ID, PAN,
mobile number and e-mail ID. Itis clarified that for permanent registration of e-mail address,
the Members are requested to register the same with their respective Depository Participants.,

For Radiant Financial Services Ltd.

Sdl-
Date:07.08.2023 Priya Jhunjhunwala
Place: Kolkata Company Secretary

Notice under section 13(2) of the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (The Act)

Sd/-
Authorized Officer

Date :08/08/2023 Interim Resolution Professional Date: 07.08.2023 h Offi Sr. Name of Borrower(s) Particulars of Mor‘tgaged Date Of Outstanding
\Qace: Kolkata IBBIIPA-001/IP-P00743/2017-2018/11249 /;Iace: Howrah, West Bengal Hero FinCorp Limited No. (A) property(lg;'opemes ?lzl; amou(rll)t)( Rs.)
\ / 1. | LOAN ACCOUNT NO. LAND AND THREE STORIED 06.03.2021 | Rs. 1,01,25,937.23/- (Rupees
— HLAPKOL00352409 BUILDING, PREMISES NO. 13/4, One Crore One Lakh Twenty
N | BANK OF IN I”A a;)_orﬂ a'ﬁ-_‘) Canara Bank@ ANNEXURE - 10 1. SWAGATA BANERJEE BINOD BIHARI HALDAR LANE, Five Thousand Nine Hundred
i afE 3‘%‘&1 BARASAT ZONAL OFFICE Sl e s POSSESSION NOTICE (CO-BORROWER, WIFE AS | WARD NO. 33, HOWRAH - Thirty Seven and Paise Twenty
. . B o I ASSET RECOVERY DEPARTMENT ¥ TS [Section 13(4)] WELL AS LEGAL HEIR OF 711102, WEST BENGAL Three Only) as on 21.07.2023
Bank of India 2nd floor, DD-2, Salt Lake, Sector 1, [ (For Immovable Property) LATE SAMIRAN BANERJEE)
Relationship Beyond Banki Bidhan Nagar, Kolkata - 700064 C/O THE BANERJEE
clationship Beyond Banking 9 A = CHOWRINGHEE BRANCH CATERERS
. nnexure -
Appendix-IV [See Rule-8(1)] 7, KYD Street, Ground Floor, Kolkata - 700 016 2. :?JEQIAD'I}_?OBI';)BANERJEE
POSSESSION NOTICE (for Inmovable property) Whereas : , . ' (GUARANTOR, DAUGHTER
Wh The undersigned being the Authorised Officer of the Canara Bank under AS WELL AS LEGAL HEIR OF
ereas ) . . Securitisation and Reconstruction of Financial Assets and Enforcement of Security LATE SAMIRAN BANERJEE)
The undersigned being the authorised officer of the BANK OF INDIA under the Interest Act, 2002 (Act 54 of 2002) (hereinafter referred to as “the Act’) and in
Securitisation and Reconstruction of Financial Assets and Enforcement of Security exercise of powers conferred under Section 13(12) read with Rule 3 of the Security 2. | LOAN ACCOUNT NO. LAND AND THREE STORIED 05.12.2020 | Rs. 97,65,683.22/- (Rupees

Interest Act, 2002 and in exercise of powers conferred under Section 13(2) read with rule 3
of the Security Interest (Enforcement) Rules, 2002 issued a demand notice Dated
25-05-2023 calling upon the Mr. Pramatha Sarkar & Mrs. Bakul Sarkar to pay the
amount mentioned in the notice being Rs. 5,42,868.04/- (Rupees Five Lakhs Forty Two
Thousand Eight Hundred Sixty Eight and Four Paisa only) within 60 days from the date
of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower
and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him under Sub-section (4) of
Section 13 of Act read with rule 8 of the Security Interest (Enforcement) Rules, 2002 on
this the 5th day of August of the year 2023.
The borrower in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the
BANK OF INDIA for an amount Rs. 5,42,868.04/- (and interest thereon).
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act,
inrespect of time available, to redeem the secured assets.

Description of the Inmovable Property
All that part and parcel of the property consisting of Land & Building situated Mouza
Matikumra, J.L. No. 108, Dag No. R.S. & L.R. 1022, Khatian No R.S. 1445, L.R. 1011/2,
574/4 under Nokari Gram Panchayet, PS & Block - Ranaghat, Nadia. Boundaries of
Property: On the North by: H/O Madan Mondal. On the South by: P.W.D Road. On the
East by: H/O Amala Baidya. On the West by: L/O Narayan Sarkar. sl

Date: 05-08-2023 Chief Manager & Authorised Officer
Place: Nokari Bank of India

E-AUCTION SALE NOTICE UNDER IBC, 2016

ABHIJEET HAZARIBAGH TOLL ROAD LIMITED (In Liquidation)
Regd. Office : FE-83, Sector-IIl Salt Lake City, Ground Floor Kolkata
West Bengal - 700106
Principal Office : 79/4 Prashant Nagar, Ajni, Nagpur 440015, Maharashtra India
CIN : U45209WB2010PLC149763

Notice is hereby given to the public in general in connection with sale of following assets
of Abhijeet Hazaribagh Toll Road Limited (In Liquidation) ("Corporate Debtor"), offered
by the Liquidator appointed by the Hon'ble NCLT, Kolkata Bench under the Insolvency
and Bankruptcy Code, 2016 ("Code")
The following asset of the Corporate Debtor, forming part of its Liquidation estate u/s
35(f) of IBC, 2016 read with Regulation 33 of IBBI (Liquidation Process) Regulations,
2016, are being offered for sale. The bidding shall take place through online e-auction
service provider Linkstar Infosys Private Limited at https:/eauctions.co.in/

Sr. | Lot Brief Description of Land Reserve | Earnest Bid
No | No. Price | Money | Incremental
Deposit Value
1 | Lot | Open Freehold Non-Agricultural Land | 11.00 1lac 50000/-
1 | admeasuring 230.00 Sq mtr's at Plot | lacs | (One Lac) (Fifty
No 68, Survey No 332/A+334/A+338/A | (Eleven Thousand)
of Mouza Zaap, Taluka -Sudhagad, | Lacs)
Dist.Raigad, Maharashtra, India
Sr. Particulars Details
No
1 Date and Time of Auction Date: Friday, 8th September 2023

Time: 01:00 P.M. to 4:00 P.M. (with
unlimited extension of 5 minutes)

Wednesday, 23rd August 2023
Friday, 25th August, 2023
Saturday, 2nd September 2023
Tuesday, 5th September 2023

2 Last Date of Application
3 Date of Declaration of Qualified Bidders
4 Last Date for Inspection

5 Last date of EMD Submission

Important Notes :

1. The saleshall be on "AS IS WHERE IS", "AS IS WHAT IS", "WHATEVER IT IS",
"WHATEVER THERE IS" and "WITHOUT RECOURSE BASIS"

. The details of the process and timelines are outlined in the E-Auction Process
Document. Interested applicants may refer relevant E-AUCTION PROCESS
DOCUMENT with terms and conditions of online E-Auction, BID form, Eligibility
Criteria, Declaration by Bidders, EMD Requirement etc. available on the website of
e-auction service provider Linkstar Infosys Private Limited. Address to the said website
is https://eauctions.co.in/

. Interested bidders shall participate after mandatorilyreading and agreeing to the
relevant terms and conditions including as prescribed in E-Auction Process Document
and accordingly, submit their expression of interest in the manner prescribed in E-
Auction Process Document

. Itis clarified that, this notice purports to invite prospective bidders and does not create
any kind of binding obligation on the part of the Liquidator to effectuate the sale.
Liquidator reserves the right to extend/defer/cancel and or modify, delete any of the
terms and conditions including timelines of E-Auction at his discretion in the interest
of Liquidation Process and/or to reject any bid without any prior notice or assigning
any reason whatsoever at any stage of the auction.

. As per proviso to clause (f) of section 35 of the Code, the interested bidder shall not
be eligible to submit a bid if it fails to meet the eligibility criteria as set out in section
29A of the code (as amended from time to time)

. The bidder, who submits the highest offer on closure of online auction, shall be
declared successful subject to approval by the Liquidator

. Upon Confirmation of sale, the purchaser shall deposit 25% of the sale price (including
the EMD amount) within 7 days from bid being declared successful and the balance
sale consideration of 75% to be paid within 90 days from the date of sale. Provided
that payment made after 30 days shall attract interest at the rate of 12%. If the
purchaser fails to pay the amount in time, the amounts deposited ill then, shall stand
forfeited and the assets re auctioned.

. For process related assistance please contact with Linkstar Infosys Private Limited
at 9/C Vardan Tower, Near Lakhudi Circle, Beside Vimal House, Navrangpura,
Ahmedabad-380014. Email ID is admin@eauctions.co.inand contact numberis Mr.
Vijay Pipaliya / mr. Ahmed 9870099713

. For all the queries please contact with undersigned at cirp.ahtri@gmail.com,
nirmalagarwal123@rediffmail.com
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Sd/-

CA Nirmal Kumar Agarwal
Liquidator - Abhijeet Hazaribagh Toll Road Limited
(Regn No. IBBI/IPA-001/IP-P02112/2020-2021/13380)
Shree Kunj, 83 Golagahta Road, Sreebhumi,

North 24 Parganas (Kolkata) West Bengal 700048
Email ID - cirp.ahtri@gmail.com, nirmalagarwal123@rediffmail.com
Phone: +91 9101295915

Date : 8th August, 2023
Place : Kolkata

Interest (Enforcement) Rules 2002, issued a Demand Notice dated 11.05.2023
calling upon the Borrower Ranabir Biswas and Guarantor Rakhi Pareek to
repay the amount mentioned in the notice, being Rs. 65,42,496.85 (Rupees Sixty
flve Lakh Forty Two Thousand Four Hundred Ninety Six and Paise Eighty Five
only), within 60 days from the date of receipt of the said notice.

The Borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on him /
her under Section 13(4) of the said Act, read with Rule 8 & 9 of the said Rule on
this 2nd Day of August of the year 2023.

The Borrower in particular and the public in general are hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of Canara Bank, Chowringhee Branch for an amount of Rs. 65,42,496.85
(Rupees Sixty flve Lakh Forty Two Thousand Four Hundred Ninety Six and Paise
Eighty Five only) and interest thereon.

The Borrower’s attention is invited to the provisions of Section 13(8) of the Act,
in respect of time available, to redeem the Secured Assets.

-: Description of the Inmovable Property :-

Property 1 : All that piece and parcel of a flat measuring 563 Sq.ft. super built up
area more or less consisting of one bed room, one living cum dining space, one
kitchen, one toilet and one balcony on the ground floor Flat No. C along with
undivided proportionate share of land of the said building Mouza - Dum Dum,
Khatian Nos. 437 to 440, 509 and 510, Dag Nos. 244 and 244/296, J.L. No. 19,
R.S. No. 237, Touzi No. 1070/2834, Holding No. 115, R. N. Guha Road, Ward 8
under South Dum Dum Municipality, P.S. - Dum Dum, Kolkata - 700 028. Bounded
by : On the North - Plot Nos. 34 & 35, On the South - 14’-0” wide Road, On the
East - Plot No. 28, On the West - Plot No. 31.

Property 2 : All that piece and parcel of a flat being No. D-3, measuring 1050
Sq.ft. more or less including super built up area, consisting of 2 bedrooms, 1
dining space, 1 worship room, 1 kitchen, 2 toilets and 2 balconies on the fourth
floor along with proportionate share on the land and common area of the five
storied building over Premises No. 1, Kabi Nabin Sen Road and Holding No. 442
under the Jurisdiction of South Dum Dum Municipality in Ward No. 25, P.S. - Dum
Dum, Mouza - Satgachi, J.L. No. 20, R.S. No. 154, Touzi No. 169, C.S. Dag Nos.
741 and 760, R.S. Dag Nos. 2552 and 2829, C.S. Khatian Nos. 349 and 350,
R.S. Khatian Nos. 1045 and 2381 Sub-registry Office at Cossipore Dum Dum in
the District - North 24 Parganas which is butted and bounded as follows : On
the North - 16’-0” wide Kabi Nabin Sen Road, On the South - House of Banamali
Chakraborty, On the East - Sumana Apartment, On the West - 8’-6” wide Kabi
Nabin Sen Road.

HLAPKOL00352711

1. SWAGATA BANERJEE
(CO-BORROWER, WIFE AS
WELL AS LEGAL HEIR OF
LATE SAMIRAN BANERJEE)
C/O THE BANERJEE
CATERERS
2. RAJENDRANI BANERJEE
(GUARANTOR)
(GUARANTOR, DAUGHTER

LATE SAMIRAN BANERJEE)

AS WELL AS LEGAL HEIR OF

BUILDING, PREMISES NO. 13/3,
BINOD BIHARI HALDAR LANE,
WARD NO. 33, SHIBPUR,
MANDIR TALA, HOWRAH -
711102, WEST BENGAL

Ninety Seven Lakh Sixty Five
Thousand Six Hundred Eighty
Three And Paise Twenty Two
Only) as on 21.07.2023

Companyin law.

Place : HOWRAH

That the above named borrower(s) have failed to maintain the financial discipline towards their loan account (s) and as per books
of accounts maintained in the ordinary course of business by the Company, Column D indicates the outstanding amount.

Due to persistent default in repayment of the Loan amount on the part of the Borrower(s) the above said loan account has been
classified by the Company as Non Performing Asset (as on date in Column C) within the guidelines relating to assets classification
issued by Regulating Authority. Consequently, notices under Sec. 13(2) of the Act were also issued to each of the borrower.

In view of the above, the Company hereby calls upon the above named Borrower(s) to discharge in full his/their liabilities towards
the Company by making the payment of the entire outstanding dues indicated in Column D above including up to date interest,
costs, and charges within 60 days from the date of publication of this notice, failing which, the Company shall be entitled to take
possession of the Mortgaged Property mentioned in Column B above and shall also take such other actions as is available to the

Please note that in terms of provisions of sub-Section (8) of Section 13 of the SARFAESI Act, “A borrower can tender the entire
amount of outstanding dues together with all costs, charges and expenses incurred by the Secured Creditor only till the date of
publication of the notice for sale of the secured asset(s) by public auction, by inviting quotations, tender from public or by private
treaty. Further it may also be noted that in case Borrower fails to redeem the secured asset within aforesaid legally prescribed time
frame, Borrower may not be entitled to redeem the property.”

In terms of provision of sub-Section (13) of Section 13 of the SARFAESI Act, you are hereby prohibited from transferring, either by
way of sale, lease or otherwise (other than in the ordinary course of his business) any of the secured assets referred to in the
notice, without prior written consent of secured creditor.

For Indiabulls Housing Finance Ltd.
Authorized Officer

Kochi-682018, Kerala, India CIN: L65910KL1997PLC011300, Ph: +91

First Auction Date: 16.08.2023

Date : 02.08.2023
Place : Kolkata

Authorised Officer
Canara Bank

Bihar-841226

Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao
Kadam Marg, Lower Parel, Mumbai-400013. CIN No. U67190MH2008PLC187552

DEMAND NOTICE
Under Section 13 (2) of the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 (“Act”) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 (“Rules”).

Whereas the undersigned being the Authorised Officer of Tata Capital Housing Finance
Limited (TCHFL) under the Act and in exercise of powers conferred under Section 13 (12)
read with Rule 3 of the Rules already issued detailed Demand Notices dated below under
Section 13(2) of the Act, calling upon the Borrower(s)/Co-Borrower(s)/Guarantor(s) (all
singularly or together referred to “Obligors”)/Legal Heir(s)/Legal Representative(s) listed
hereunder, to pay the amounts mentioned in the respective Demand Notice/s, within 60
days from the date of the respective Notice/s, as per details given below. Copies of the said
Notices are served by Registered Post A.D. and are available with the undersigned, and
the said Obligor(s)/Legal Heir(s)/Legal Representative(s), may, if they so desire, collect
the respective copy from the undersigned on any working day during normal office hours.

In connection with the above, Notice is hereby given, once again, to the said Obligor(s)
ILegal Heir(s)/Legal Representative(s) to pay to TCHFL, within 60 days from the date of the
respective Notice/s, the amounts indicated herein below against their respective names,
together with further interest as detailed below from the respective dates mentioned below
in column (d) till the date of paymentand / or realisation, read with the loan agreement and
other documents/writings, if any, executed by the said Obligor(s). As security for due
repayment of the loan, the following Secured Asset(s) have been mortgaged to TCHFL by
the said Obligor(s) respectively.

q[p TATA CAPITAL HOUSING FINANCE LTD
TATA

Contract | Name of Obligor(s)/ Total Outstanding Date of
No. Legal Heir(s)/Legal Dues (Rs.) as on | Demand Notice
Representative(s) below date* Date of NPA
TCHIN054400 | PIYALI CHOUDHURY Rs. 1151163/ 25-07-2023
0100113230, | (Borrower) and MUKUL ason 04-07-2023
9643169 | CHOWDHURY (Co-Borrower) 25-07-2023

Description of the Secured Assets/Immovable Properties/ Mortgaged Properties :
"ALL THAT PIECE AND PARCEL OF THE IMMOVABLE PROPERTY BEING A
RESIDENTIAL FLAT MEASURING 555 SQFT, INCLUDING SUPER BUILT UP AREAAT
THE FRONT SIDE (SOUTH WEST CORNER) OF THE THIRD FLOOR OF THE G+3
STORIED BUILDING KNOWN AS “SHAILABALA APARTMENT”, TOGETHER WITH
UNDIVIDED PROPORTIONATE SHARE OF INTEREST ON THE LAND ON WHICH THE
SAID BUILDING STANDS, MEASURING 0.082 ACRE OR MORE OR LESS 5 KATHAS,
RECORDED IN KHATIAN NO. 927, PART OF PLOT NO. 5551, SITUATED WITHIN
MOUZA SILIGURI, J.L NO. 110(88), POST OFFICE AND POLICE STATION-SILIGURI,
DISTRICT- DARJEELING, IN THE STATE OF WEST BENGAL. THE PROPERTY IS
BOUNDED BY; NORTH: PROPERTY OF SRI NALINI KR ROY, SOUTH: 12'-0' WIDE
S.M.CROAD, EAST: 5-0' ROAD, WEST: PROPERTY OF SRINIREN CHAKRABORTY"

*with further interest, additional Interest at the rate as more particularly stated in respective
Demand Notice dated mentioned above, incidental expenses, costs, charges etc incurred
till the date of payment and/or realization. If the said Obligor(s) shall fail to make payment to
TCHFL as aforesaid, then TCHFL shall proceed against the above Secured
Asset(s)/Immovable Property(ies) under Section 13(4) of the said Act and the applicable
Rules entirely at the risk of the said Obligor(s)/Legal Heir(s)/Legal Representative(s) as to
the costs and consequences.

The said Obligor(s)/Legal Heir(s)/Legal Representative(s) are prohibited under the said
Act to transfer the aforesaid Secured Asset(s)/Immovable Property, whether by way of
sale, lease or otherwise without the prior written consent of TCHFL. Any person who
contravenes or abets contravention of the provisions of the Act or Rules made thereunder
shall be liable forimprisonment and/or penalty as provided under the Act.

Date: 08/08/23 Sd/-Authorised Officer,
Place: Kolkata For Tata Capital Housing Finance Limited

First Auction Date: 16.08.2023
First Auction Date: 16.08.2023
First Auction Date: 16.08.2023

Sitamarhi (BI): MDL-125, 239, MUL-1855, 1954, RGL-526, 652, 702

First Auction Date: 16.08.2023

First Auction Date: 16.08.2023

First Auction Date: 16.08.2023
7806, 7809, 7825, 7860, 7949, 8160

First Auction Date: 16.08.2023

SRS-10, 11, 12, 16, 17, 19, 20, 36
Spurious & Low Quality: Patna-Raja Bazar: MUL-9214

First Auction Date: 16.08.2023

779,783,792, 811, 818, 819, 841, 855
Spurious & Low Quality: Bhagalpur: MAL-122

First Auction Date: 16.08.2023
Darbhanga (BI): MDL-116, 226, MUL-937, 952, 1003, 1004, 1007, 1078

First Auction Date: 16.08.2023

Bihar-844101

First Auction Date: 16.08.2023

Spurious & Low Quality: Samastipur (BI): MDL-395

First Auction Date: 16.08.2023

recoverynorth@muthootgroup.com or Call at 7834886464, 7994452461

PUBLIC NOTICE

General public is hereby informed that our client, M/s. Muthoot Finance Ltd. (GSTIN 32AABCT0343B1Z7), Registered Office: 2nd Floor, Muthoot Chambers, Banerji Road,
484-2396478, 2394712, Fax:
www.muthootfinance.com is conducting Auction of ornaments (NPA accounts for the period up to 31.03.2022 & Spurious/Low quality accounts for the period up to 31.03.2023),
pledged in its favour, by the defaulting Borrowers, as detailed hereunder. All those interested may participate.

+91  484-2396506 mails@muthootgroup.com,

Siwan-(Bl): MDL-179, 212, 232, 334, 505, MEG-72, MUL-939, 978, 1002, 1019, 1056, 1126
Second Auction Date: 17.08.2023, Auction Centre: Muthoot Finance Ltd., First Floor, Fatehpur, Rajendra Path, Chhapra Road, Babuniya Mod, Siwan District,

Arrah-(Bl): MAL-381, MDL-335, 429, 431, 435, 443, 444, 452, 483, 519, MUL-1050, 1440, 1522, 1576, 1605, 1613, 1620, 1698, 1714, 1717, 1777, 1810
Second Auction Date: 18.08.2023, Auction Centre: Ground Floor, Near Block, Maharaja Hata, Katira, Distt. Arrah, Bihar-802301

Motihari-(Bl): MAL-250, MDL-166, 244, 257, 321, 330, MEG-19, MHP-118, 121, MUL-1105, 1355, 1356
Second Auction Date: 19.08.2023, Auction Centre: First Floor, Ward No. 6, Lohar Patti, Motihari, District East, Champaran, Bihar-845401

Second Auction Date: 21.08.2023, Auction Centre: Muthoot Finance Ltd., Ward No. 28, Dumra Road, Near Ganesh Petrol Pump, Sitamarhi, Bihar-843302

Buxar-(BI): MAL-1002, MDL-537, 695, 715, 854, MEG-30, MHP-132, MUL-3635, 4432, 5235, 5272, RGL-259, 303, 519, 1029, 1085, 1114, 1130, 1207, 1299, SRS-123
Second Auction Date: 23.08.2023, Auction Centre: Muthoot Finance Limited, First Floor, PP Road, Above HDFC Bank, Buxar, Bihar-802101

Muzaffarpur-Moti Jheel: MAL-1776, 1829, 1903, MDL-799, 880, 1033, 1073, 1159, 1220, 1323, 1331, 1343, 1366, 1374, 1381, 1383, 1387, 1405, 1414, 1431, 1433, 1442, 1469,
1472, 1491, 1521, 1523, 1613, 1641, 1680, 1698, MEG-4, 57, 107, MOL-712, 717, MUL-5380, 5434, 5502, 5517, 5530, 5531, 5629, 5640, 5644, 5653, 5664, 5712, 5722, 5750,
5756, 5815, 5818, 5865, 5876, 5881, 5901, 5959, 6122, MWS-2977, 3468, SRS-11, 18, 92, 137, 138, 288, 354, Muzaffarpur-Bhagwanpur: MAL-1499, 1658, MDL-525, 693, 780,
791, 800, 884, 892, 913, MEG-25, MUL-5451, 5518, 5537, 5593, 5714, 5722, 5768, 5771, 5805, 5820, 5891, 5905

Second Auction Date: 23.08.2023, Auction Centre: Muthoot Finance Ltd., First Floor, Ramabazar, Motijheel, Muzaffarpur, Bihar-842001

Chhapra-(Bl): MAL-2302, 3116, 3210, 3380, 3397, MDL-1496, 1603, 1620, 2127, 2141, 2145, 2337, 2378, 2603, 2699, MEG-33, MUL-4368, 7622, 7678, 7688, 7722, 7726, 7769,
Second Auction Date: 24.08.2023, Auction Centre: Muthoot Finance Limited, First Floor, 338/339, Sahebganj, Kacheri Road, Chhapra, Bihar-841301

Patna-Kadamkuan: MAL-1441, 1574, MDL-1065, 1126, 1151, 1172, 1208, 1253, 1275, 1362, 1479, MEG-24, MUL-1776, 3019, 3629, 4183, 4358, 4383, 4544, 4559, 4690, 4751,
4761, 4810, 4853, 4866, 4876, 4885, 4889, 4951, 5046, 5236, MWS-2021, 2399, 2915, Patna-Ashok Raj Path: MAL-656, 1135, 1205, 1259, MDD-18, MDL-582, 622, 644, 765,
787, 790, 806, 823, 870, 885, 910, MEG-49, MUL-4735, 4751, 4808, 4890, 4898, 4924, 4929, 4944, 4989, 4998, 5016, 5024, 5037, 5038, 5080, 5082, 5092, 5186, SRS-5,
Patna-Raja Bazar: BLS-57, MDD-46, MDL-1171, 1278, 1337, 1423, 1443, 1475, 1517, 1526, 1633, 1660, 1708, 1842, MUL-3854, 7932, 8281, 8287, 8317, 8323, 8347, 8445,
8648, 8666, 8685, 8700, 8701, 8704, 8767, 8771, 8778, 8781, 8800, 8832, 8873, 8891, 8895, 8941, 9159, SRS-5, 13, 14, 28, 50, 79, 202, Patna-Hanuman Nagar: MAL-1522,
1925, MDL-263, 991, 1047, 1073, 1201, 1208, 1246, 1326, 1331, MUL-3785, 6147, 6816, 6990, 7044, 7080, 7290, 7309, 7328, 7347, 7355, 7368, 7457, 7460, 7475, 7496, 7523,
7545, 7553, 7565, 7577, 7581, 7602, 7628, 7631, 7640, 7657, 7795, Patna City-(Bl): MAL-1051, 1453, MUL-2703, 3568, 4593, 4709, 4738, 4908, 4961, 5090, 5215, 5236, 5273,
5296, 5455, 5467, 5486, 5531, 5603, Patna-Khajurbana Ashok Rajpath: MAL-1268, 1364, 1456, 1877, MDL-399, 590, 697, 912, 1007, 1014, 1097, 1209, MEG-108, MOL-91,
MUL-5461, 5576, 5649, 5736, 5738, 5739, SRS-8, Patna-Anishabad: BLS-4, 8, MAL-2312, 2443, 3093, 3113, 3195, 3224, MDL-1053, 1110, 1140, 1387, 1416, 1478, 1487, 1529,
1536, 1565, 1573, 1721, 1722, 1757, 1764, MEG-13, MOL-214, 415, MUL-8102, 9836, 9837, 10165, 10374, 10395, 10486, 10618, 10693, 10772, 10781, 10827, 10837, 10868,
10879, 10885, 10890, 10929, 10943, 10950, 10969, 10979, 11010, 11050, 11084, 11115, 11117, 11123, 11127, 11133, 11135, 11141, 11142, 11230, 11263, 11330, 11362, 11416,
11417, 11441, 11455, 11473, 11496, 11502, 11512, 11554, 11782, Patna-Kankarbagh: MAL-934, 937, 1031, MDD-3, 13, MDL-175, 498, 564, 573, 583, 631, 650, 692, 730, 754,
MEG-11, 44, MUL-2661, 4107, 4202, 4303, 4337, 4344, 4361, 4401, 4449, 4515, 4633, SRS-15, Patna-Kurji: MAL-1362, 1404, MDL-587, 799, 807, 809, 838, 862, MUL-3409,
3429, 5759, 6143, 6207, 6289, 6486, 6698, 6699, 6723, 6747, 6767, 6780, 6820, 6822, 6831, 6877, 6880, 6898, 6906, 6923, 6957, 6959, 6974, 6983, 6987, 6990, 6992,
Patna-Danapur: MAL-1386, 1997, MDL-463, 583, 678, 730, 891, 933, 962, 977, 995, 1027, 1048, 1055, 1093, 1125, 1166, 1211, 1270, 1317, 1339, 1354, 1373, MEG-22,
MUL-3789, 5127, 6678, 6796, 6828, 6843, 6899, 6923, 6962, 7007, 7050, 7061, 7120, 7161, 7239, 7252, 7315, 7317, 7323, 7324, 7330, 7351, 7396, 7400, 7410, 7443, 7709,

Second Auction Date: 25.08.2023, Auction Centre: First Floor, Kumar Complex, Khajpura, P.O. B.V College, Thana-Raja Bazar, Patna-800014

Bhagalpur: MDL-77, 147, 173, 183, 186, 189, 193, 217, 245, 293, 294, 296, 302, MEG-43, MHP-52, MUL-326, 351, 560, 582, 656, 681, 684, 723, 755, 759, 761, 764, 768, 776,

Second Auction Date: 26.08.2023, Auction Centre: First Floor, G.C. Banerjee Road, Bhikhanpur Chawk, Gumti No. 2, Bhagalpur, Distt. Bhagalpur, Bihar-812001

Second Auction Date: 28.08.2023, Auction Centre: First Floor, Wheel Gunj, Gudri Bazar, Laheriasarai, Abdullapur, District-Darbhanga, Bihar-846001

Hazipur-(Bl): MDD-46, MDL-597, 627, 661, 696, 702, 707, 744, 749, 769, 787, 800, 802, 811, MEG-87, MUL-4031, 4322, SRS-3
Second Auction Date: 29.08.2023, Auction Centre: Muthoot Finance Limited, First Floor, Jagadamba Estate, Cinema Road, Anwarpur, Hazipur, Distt. Vaishali,

Samastipur (BI): MAL-184, 188, MDL-60, 153, 199, 255, 298, 325, 326, 353, 365, MUL-1294, 1341, 1410, 1442, 1466, 1474, 1494, 1515, 1522, 1539, 1597, 1612, 1618, 1689
Second Auction Date: 29.08.2023, Auction Centre: Ground Floor, Below Canara Bank, Muktapur, Samastipur, Bihar-848101

Gaya (Bl): MDL-335, 400, 402, 465, 510, 522, MUL-690, 1116, 2403, 2573, 2671, 2802, 2822, 2883, 2884, 2888, 2930, 2942, 2972, 2975, 3164
Second Auction Date: 31.08.2023, Auction Centre: Muthoot Finance Ltd., First Floor, Maa Vaishno Complex, Swarajpuri Road, Distt.Gaya, Bihar-823001
The auctions in respect of the loan accounts shown under the branch head will be conducted at the respective branches.
However, please note that in case the auction does not get completed on the given date(s), then in that event the auction in respect thereto shall be conducted/continued on
Second Auction date at given auction centre, and further in case the said ornaments are still not successfully auctioned on these dates then such auction shall be continued on
subsequent days thereafter, at this same venue. No further notices shall be issued in this respect.
Kohli & Sobti, Advocates, A 59A, First Floor, Lajpat Nagar-Il, New Delhi-110024
Note: Customers can release their pledged ornaments before the scheduled auction date, against payment of dues of our client. Customer can also contact Email ID:



Debu Chakraborty
Line

Debu Chakraborty
Line

Debu Chakraborty
Line

Debu Chakraborty
Line

Debu Chakraborty
Line

Debu Chakraborty
Line

Debu Chakraborty
Line

Debu Chakraborty
Line


ES T
t—ﬁa ﬂﬁaﬁm

9l C&reTl

PIToRE TR T SRS T (&l (i SifeeEe e e S |
mmmaivﬁmﬁmwwmw
AT | 7T g <, o g2 @2 < favains o e,
IR T Tt SIS W1 SR 1 1l M0 O (7 &y 435
=l tefa w0 firre | e Frare zrae, < s Gma
RIS (TR €% 77 @ AT ) e e, R st

ST FF LA AQ8 Soo *qpt

e, S o S5 | ARG AT 25, FE A4, vt R
O R T T A5 | A, T, e, A (e el e
@ (el TR SITETIbH| e <61l AT | 2697, e, Azl
4% 5 T o o e e @ aifer |

R 3T @ (0T TR A e, e et wiGaitee w2
SR ZTS T | (I (I 1 0o 203 #1109 Tt Gt AifSafer
T 75 I 9 A T (oI Pt e G T se
e Sy S T i g O et T | (FReeiag
(TS e (R A A

afiea SETeT (9T SRSl 5% ZPIAATSIE Yoo X1 AT
TR ST 1 ZUACE, TG T 5306 g =17 offEa e
e TR

(B $ATS (MIFIH
ﬁmv{\mﬁq—ﬂw

Rgje»{@ SR O Ot (740
AT A1 < (A FoAZLA
(AT ARG AR Sffer | o

Wﬂi.ﬁm

A DIRFTAR IR AT FooM (ATF ST A TR |
(@[T (FTAEH, SR | g4: Sfefere T

AreriTe 2w

AR THfeF A8 pan feged o[ g
ST TS THE WAeTG F41 Lo el A
ST | SRR T I ARG FOR (T o
FeTOr (T e 2 |

ATsare el B ifere! Rearsfie e AN
(R T B R (1971 2 | AT i (ST%
TR T A &7 SALSICA AN CTIH | Sl
(51T, (LS AU 6% 0T A (A0S ¢o
b e Wy 2 &R eof T S oredt
=1 T e & 5 e e i S orea =

AR #f7 <R S G, TG S ¢o
e |

1% (o) fifba 5o < cara e, 62
LT A (0 €I ¢ofb T o1 710 AR |
E S 20 @vf @ik @3 AL G
A (T T T a7 el e »iraar | e e
T (IR 2 2ot e (= e A
faraz Sferar Ftam | sia sferan, 516w refet
b2 0ot S AN A GO TP A A
T =ffere BT o (e e A | 3,
T, TSI A (0 78 g @0
TIPS AT |

ot ot ot s e
SR AN S TS 2O
AGTEE R~{8 203 T 27 A%
e g e | T AT e
e (52) 1217 wfe ez
(AR AT FE (R &
AT TS &t |
VAGHI AR WPHefd A
5 epa A I S|
FAR AT R, 6F GEney

ot e Cofit orreTee e et
T R | (o7, G
SR APHPY3 AR R &
MR #iret Fiore Prafze e}
w5 | gl 7z 67 (IR

AT (&l TR AT
T

AR QAR 62 TR
e a9 e ) effefir
AT (I 7% F0A A e 7o
@ (7RI eI e Iel
T AT | SRR ST o
wIfd, el 1 Piret (et o
6% (TFICTA (PR 2H[ A0S
fia creane gre frre? ez
T 6% A | TH+TI 914 (2F 6T
IR ST (21 | A
6% 2 (3 (I pLvier ot
fra T TR

G T ST T T
S 39 <41 ZRTZ |

FA (@ S A2 HIeFA T

AreriTe 2w

A1 T T AN 212 7 4T g 2 S
AR BT | &4 2 (1T 01 A 28 7
AT <oA1 THTE TEAET LA QA T A
(AT SR A FIS (IS | 00 A ST
4TFF (80) | AT 38 2RI SIETGH BT 6F
A (AR 1A IZE BT | oTa el et
P ZIATOI (A (ZLT (7S ZF gt a1 At
AT | 4R AR T 7 e I A=
SIS (2GR FTAE TG L ~ffere |

e% fim e wmzrE 55 (@ 26wl (3
AT T TS TIFA AT 4T JIF W7 AL
T ST | I (AT S M@y (RIS S

SR 2T 351 s e ol i a2 s ot
(ATE ST A A, $37 G w3 sitrs
ARTTE 4F1 A | 5 @ AT, Teag IR
CATE PTG T 439 (A Aferet woergra g
ol S FTa (TSHE Sl ¢ TPeiTei e
| G ofeeairarat Wige A o et
TR | ST, ST et Bfsesra o7
T (T |

BT, S SEFA AR (@RI (ST w7
AT TG T G S () 7T 9% 407
F1 oA | 6% 72 A @fEmE g At
AT TG TR A AT () AT 9T ©F A |
Z1eTT s A 6% ol XZraE gl A
CRIGTET 3 RrE |

G A

Focatot Tt 9% el Bieel
I (I 5T it g R
(o (RRIETS A WIS |
31 BrEEmR AR T
GEIPT FE GG | A
el el ¢ wat wmeTen
T siofe Syiber wwmaieT dar
P v g A frre e |

CVCUT] o

FEFTS! THEI b AT 2039

T faa rea st
8 s (ore
AN SRIeTS

it T sl (oltaTEs, @I
FRe (e oI S
e, it ot e | FiReng
S T TS S |
S SIoAe BTG QAL SR
FEFGALS A WP | WIHIETS 9%
SR AT TS 9T | G797
e g S AR e
AR WA 20T SZAG ] T,
SIS 7 20 e e
T | v e Biibie wim
A, WA T (7 S
737 QTR GR (A, A Ty
T TR (S | 9T I
(1 (8 Bi bIZTe TR | 9TR
Bt o b TR | @aerEg
T SITeTS (ATFE Q07 Ao
(T AT ] 07 1 35 W11
g weTe |

©Iere
T & AT
Il
sferest

AR 2t

SIET T Forrel offerad o
sfETel | GimEr et (o
eI AT T fofe refem
G ot 1 ey a0 o At
el 20| g oo g
A GG (A FhEAR
sirrd e e | 5 4 ze,
(AT 205, SEa FepE, e
G, AR, N6, @l
QR ST | ST bt
ST TIET ARL WG T
TR 9TER gm g
FAT T AT (7 TAE
TSI A 1519 b AR TSl
ffaam 2SS AZA 47 I
ErpTel FffF T wereE KA
(AT AT, ST Frlel

W?ﬁﬁw
RlISSE R ERIRE

SIGRICET 2iferawe

QRIS T e el vz
e SR B g 2o et
e | erefis Fran gt
T A2 (@Fe wfegre
T e 2T | G <A
Sl S Tgd ST
fvrenfs Sidea ) SmeTST
TS, el SR FE FNY
(/0 T B! e, @ o
(e e Ef%a IR (7R | 9T
el AR e T R AR
R0 4T AT 9% T e
e T 2 | @ifi e FTa
Rreifon s, « e odie
e foff R smete i

I SR TR o e
ezl &b et

wifiea i Remeifs S
FTAA, €& S T e
@ Tl fafr Ruasa s
TR | (5 4 A A R
‘Bt fca et simifeif orire
e, Foff wema enafirs et
i e Wi SBTa &
<7 2fa e fefers zfemn
ST FTAA 1ol | 9% TR

AT S GO WA & | A
| STEG S G G |
GRIC St @3 fefon wat
(TS AT | 9T FoAT# 937
S A T | 1 TR
0Z 2RIS AT ZCEA |

T TR
FfSe (wtet

eI 2t

FIAE AR AT G
e AT 1t T 2 < |
OIS Gl Afeeig Qa8 g i
FTE (o T orear sferans
a1 Arsfe e a | G
Frafee T @feE e
IS e A 20T 39 Wi

G (A e, @R T
LT Sielolf TR

e e IV [ﬁ%@ﬁmm(mmw, 2003 GAF b(3) TE|
oty (g sreifea =)
iz, mﬁmw&v o FefinBe-an e S O
e (Hfesfah F5a3 (4TFPITD) F90, 2003-97 F1 © FT AW
e TS e T S S AT
SR 2oTaT s, oot (R azons)-an o) i e
wcterdrersiet ofrgra F «f? AT Yo e, wfire
T, Rt mev a7 o5 30.5%.2083 T HATT 4B TR
fawfy wifs srafare AT Oe Rafy aifyn e @ vo fit S
frafars Sffie wdrs wdie, 5,39,89,00%.95/- (T4 (16 Ao 7% coifE
I Wb Bt qax @wIed ol W) WA eura g i 2fe wgm

o]
e a1 otz s v o RS o

_crirwers, 2 fsen i
G, dove a7 e 7 R (1)} S
o oo e W, ot 4379
S0 v ()7 (0) 7 e

an
o e et et fafs )
R W o, N TER caTS, e,

el
ST ST S T 7, 5% 5
o s eers S e o v
ot

ST 2|
B weafter o frafrs SERe o wds wmm fire 9¢ zem qwpE
R

s 8 waier e e ofe fafy @i 0 e o,

@ A, soxe iy FESRB EHas (Qrpfres) #90, 2003 97 #4 b 3

T B ET Yo(8) AR S (<f /A eorm wHe Ferare @ F e
e

Teifg 1

LS 6% WafTer 4T ST SOFA! 56 71 R o 31 T e
o Al Trm 9T @ NG FTT T3,39,80,000.93/~ (7 (5
TS 7T (TOIfEre ZIeTA WBFE| B 3 G A E) T G S T AT
ey farg 2 refi e fafarse- v wers o2

e e S o s e

g

T E S0 4 (+) T SHCZ ST i AT T

TPt QIO A rTera T AR weet e AR W 4
T Teifen e

FBFa o @ AT e, 9 easo TS (P 5 W afe), S

AT FRfRe<T g T (7P o5 A1) @ ol A, % Y, 4 WD e 4 gD

o B Wi Sorw ffive | e seafew, <Mt Afeg TE T ok e

forann, 2 o e, < awaa
s, st wn, xou's, 48t s, - 00

s wre i s a0
o T W T TS 263 e 0T
e ek e ok o o5

THl WERSIEE s e b T m
A EE ik

(R

m‘i
L |:I"L 3

Ech
RERARELY

“mreiter

39,09,.38 0% T comaiTes wtm o
B4 % e wiE TS A )
AT S ST, ST W |

- rerare wwre i, ==, waE
ATEL, w49 e wEr e AT

FfRFERERE =S
SR T1aE WIE, 2003 WA @ FRAERM TMET (STFHTTD) o, 2003-43 9 © 7Z 7999 §& WLFA
S0(53) 411 wie wefa wife waerara weierdiel, we-weiadiore qac i 3) frfs srBetm 2) G sibifef-an.
2fe 23.08. 2033 wiffe fere wif e e wrafever am A S frwfy enfew o s vo fivem ey frfere
| Sfafare wdim 35.05.2033 TR T b,49,002.03/- (WG 7% Arewll Zrea fears afa bret 12 o ) v
& S Il Zrfe |
B wauftoni § wdE AfRTe 4 2eTn e Rre oF wierdier @ s of Fefy o v e @,

LT B S e
e

T JF—— cerETl— I a6, PE-aswsos

§ i . =
’ ﬁw‘:ﬁvﬁwmﬁwa“n mmgm?\?mmwﬁ;lﬂ - e ﬁs(ra ] x
el - mw“? e a7 o, e G FUACED ARG (IS, 2058~ 4 (AT b SR
B o, - toif Zietse Ffsfrem agres ffitse- o7 wemreris wwfer @
S o¢.0v.20%0 v
A Fel vy e zr%fer: et fafinss
s =
[ s 2t s00n
e | @ wgorwn wle aF wfe wiadie | e, wrere
a effefire frfiee
El]?g T $§1$1§3H$ %151[ g o | - m
e et enrefofirs wva
o wrE fafise «at wzfeanf ame Ffiuse-gq 70 e ] 10, FrerEs el
clN L65T10TN2014PLC097792 B Wﬁymw e o T Frto, Pt Fo-vam B
Caferré W e ST, Gt < v, DA TS, (BT, (AE-t000s o Tt et e T
(G £33 88 8¢S 8000 | T3 +53 88 8GU8 8033 vt ) i e )
ARRB-IV e ) FoprT o (TG AT TR T | o0 T, 2038
e fee) V| et e o oo | s g B
) s Se RO T aw | fé W BBUIPA-OOLIP-PODAY20NT-
(ZRA Tifea T 201811209
Wmmﬁvﬁ!mﬁnﬁms(wwmﬂﬁﬁmmmmmm«mwmm ». | e = Frediys TR arafen ﬁwﬁﬁmmwwmm
s wft R Rrarer R ST TS SRS o ST eGSR | o e o

so. | 20 e e

o <5, Fee e s, o o,
oS,

s

8UNE Y030 TfiTe , 20034 T b 7 74 TR S0 TR 4
zs)a\@ww@mw‘aw%mwmawﬁmaﬁﬁmﬁwn@ﬁawﬁwzﬁn
R SRS Yo G SR SeT oS el T (e o e Al T 5 e v
0% €7 92 TRl T - e e I 2 v,09,003,0%/ (WG 27 AwuD Zrena v afi Bre € 5% orwi
1) R B Bote o TS ARG wE rs Fifss (sen @i wE ffinbe «a wrzfeaw e Ffive-ga
1078 1<) -5 BIe AT 2041
TE WIILHA 310 7R 4 (br) 7% ST I S o (RN 2 42 Sfiryes Ao e Qreiara a4 ez &
ronfebe weteiier WA Wiedd w1 TR

B rAfeefm Rame

Faffrm et qeraa e anfrerd av ar 3ol wHfnet avy 25 @3 o fifise s 21t e 2o @ 29fS whim
Bofa ffife e coifimmi/caifess a2 S8/ vy, Fafer wel TS, Clerl- (s, H@He (& @71 1% So, (3% 72 48-99 §a8
bR, W @A AR ma 51 @1 @ T @ ol R YA/ A A 230, (G- 38 SO, LI~ (I (),
SR (TE) mem\zﬁzﬁm—l——mm,m:nqﬂm_smmm:ﬁ)mm
A wrawtel: i‘rwﬁawﬁﬁa

wifi: 8 @iE 0%

e wfiie
5: iz feawt w7 T ffss
(A TG AL Se00ssa (offen Faom w0 ffinss e wzfeaw o ffitve- g 7 wiewe)

(TR TP T (o5 Gt
e o )

53, | it ot e oo S 20ze
S o ez | wv

o o o
Seo. | coe ceice weer afefife | smm

55 | @ et an
() e afeffios fom o S

(@) 6T S hpssbbi govin
Home/dovwnloads (4 GEHTATS 1

weieT faeaf) cqrm seifien o) [FIRFSRG ZHI (STURTERS) o 200347 % b(3) WRE]
anEg el serfite St R Bt ZHaE (TERTTS) #9, 200399 9 b G- 3 7Z AT
FFSREeHm WS g o IR e WS GRS s FEsEl TaE wiF 200 AT
S9(3) @R Yo(33) ARIAT BI @ora W FHewTA fwffie wfel wErea crg-a7 ofs Wit fefy wf
TR, T Te ey et ot o vo fie s #<fHfE Refyefrs e «fmd wdm smm ceam
wﬁwwmx@mﬂ%wﬁ‘—rﬁqa@wﬁmwmwfﬁﬂzsﬂm%ﬂwe?w et

<R G 2ife Rty wfe v 20 @, Frarresd FiReR T61ae (4THiTs) $ womed 79 & 6
\wwﬁvww S(8) IR O (71%/8) @via Sife Felara Q2w A afte Ffesfe wie e
frrrs 6% waergier g3 TEFTSl @I G TP awarl e TAfeaf R e e e A
I G HOF 91 207 R B A i (@ @ie @ 6ot Bffe s wde e ot oo ot o

TS EREGEA -2 BT A 2041 TF I So(v) M1 7B Wwdet 30 Aetargrataet/anifaemaatcyagmarere

rars @ e & GRITA 20 (3, Sl It 01 2 08 GRS oW eiferd (e |
(o s

T T e p— TG R ») wifa fawfiga wifes

% @ , T @ vt 7z e s e weifrd wiee i) 2) W fresfe wifad
o7 o TS AR SIRTSY DS~ WHTOTTS <EE GO 5 7 20-05 o) T S
e STy RS IO AT T 3 T, 20 1 e W o oy _
T 209 T (o T S ST 2 wwrarret: i i weifRg wed wefEe cel A6, CTE- (3) sa.0e.30%0
e oS T “""W""“W‘i‘f "f A S o 3% e | | oy e oot AT, G893 1 3¢, G5 S AT R dov, HIA G 6| R) 0€.0b.3030
oA it wtet = . a1 W 25 ¢ 330 @€ 339, FreTem-are, G cTwret| 9) X ve,v0,83.00

e i T AT & AR 0.05 439 | (512 9 ZATA- Tara: o6 | (cefen @ v zeE |
e e 7 355 €9 S0, TR GRIE BT TG, “[r4: % 7% | @ it )
- ey g Baraeute 95, AT 26 T S5k G 35 1 R T WA I 9k 4D
s oo oo crpeate

N Innuer ot poorsuatrs setinsg/]/| [S: o%.0%. 3030, R: TR e W, 2w 7w

+

+



